‘4 (TO BE PUBLISHED IN THE DELHI GAZETTE PART IV ~ EXTRAURDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

FINANCE (REV-I) DEPARTMENT

DELHI SECRETARIAT, I P, ESTATE, NEW DELH! - 10 QU2

No.F,10(1 2)/Fin(Rev-1)/2010-11/

No.F.10(12)/Fin(Rev-1)/2010-11/

Dated: the______ 2011
NOTIFICATION

In exercise of the powsrs conferred by sectiorn

81 of the Delhi Excise Act, 2009 (Delhi Act No.10 of 2010}, the Governmant of_thE': Na_lional
Capital Territory of Delhi hereby makes the following rules to amend the Delhi Excise Rules,

2010 namely:-

Y

Short titie and
cournmencement.

(1) | These rules may be called the Delhi Excise (Amendment)
Rules, 2011 .

(2) | They shall come into force on the dale of iheir publication in
the Delhi Gazette.

Amendment of Rule
2.'

in"the Dethi Exclse Rules, 2010 (hereinafter referred lo as
the *Principal Riles*), In rule 2 after sub-iule (17) the
following sub-rule {17A) shall be inseried, namely:-

“(17A) guest house imeans a guest house approved by the
Tourism Department, Government of National Gapital
Territory of Delhi,”,

Amendment of Rulg
32.-

in the Principal Rules, in rule 32, in sub-ule (1) at Serial
Nos. 22 & 23 in Column No.3 after the word "helel” and
before the words “to residents”, the wards "or guest louse”
shall be inserted, in both the places.

“Amendment of Rule
| B1.-

In the Principal Rules, in rule 51, in sub-rule (10}, for clause
(e) the following shall be substituted, namely:-

“Certificate from the Tourisim Deparlinent, Government of
India for grant of licence In form L-16 and 1.-1G in case of
hotels and Certificate from the Tourism Depariinent,
Government of National Gapital Territory of Delhi for grant of
licence in form L-15 in case of guest houses.”

Amendment of Rule
66.~

(1). |'In the Principal Rules, in rule 66, in sub-ruie (U), aller ihe
word *hotel” and before the words, "to the residenls” the
words “or guest house” shall be inserted :

(2) | In the Principal Rules, in rule 66, in sub-rule () in clause ( c)
after the word "Government of India” ocouring at the e,
the words “in case of Hotels and certificale from Tourism
| Depariment, Government of Nationai Capilal Terilory of |
Delhl, in case of Guest Houses" shall be added:

By order and-in the name of the Lieutenant Goveror of lhe
. Nstional Capital Territory of Delhi,

-
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(ARVIND JALR)
Deputy Secretary-l (Finance)
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&6 No.!f.10('l2)/Fin(Rev-l)12010-1‘II B'SIJ {H\ Dated: the 2155+ 2011

Copy.to: -

%

5

&

The Pr. Secrstary (GAD), Govt. of NCT of Delhi with one spare copy for its
publication in the Delhi Gazette Part-IV (extraordinary) in today's dale.

The Excise Commissioner, L-Block,Vikas Bhawan, New Dethi.

Secretary to Finance Minister, Govt. of NCT of Delhi.

The Additional Secretary (L&J), GNCT of Delhi, Dethi Sachivalaya, 1. P. Estate,
New Delhi. '

Web site.,
Guard file.
A
(WON
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(\l
{ARNVIND JAIN})

Deputy Secretary-l (Finance)
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¢ LOBE PUBLISHED [N PART-TV OF THE DL i HIGAZETTE-ENTRAORDINARY)
GOVERMMENT OF NA TIONAL CAPITAL TERRITORY OF DELEHI
(DEPARTMENT GF LAY, JUSTICLE & LEGISLATIVE AFFAIRS)
8" LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI
o Mf{), 1/(,{,{&/4]/9/ A . Datedo(gg the March, 207 1
NOTIFICATION. e

NoF.14(1)/LA-2011/ W/? ] - The foliowmg Act of the Leglslative Assmnbly of the National
qapllal Territary of Delhj received the assent of the Lt Governm of Delhi on 25“ March, 2011 and is
hereby published for general information:- — -

“THE DELHI VALUE ADDED TAX (AMBNDMENT) ACT; 2011
(DELHI ACT 03 8F 20119

As passed by the Leglslatlve Assembly of the National Capltal Territory of Delhi on the 21% March,

’H])
[25% Mz,nch 2011]

An Act further to amend the Delhi Value Added Tax Act, 2004

BE i1 enacted by the Legislative Assembly of the Naliona| Capital Tesritony of Delhi'in the Sixty-.
second Year of the Republic of India as follows:~ _

|
.. Shori title, extent ang commencement.- (1).Fhis Act may be called the Dethi Value-Added Tax
{Amendment) Aet, 2011, ' Cy

2 It extends to the whole of the National Capital Tcrritory of Delhi. s
_

“3) bt shall come into force on the date of its pubhcatlon in the official Gaze.tte

Amendment of section 74:- In the Dethi Value Added Tax Act 2004 (Delhl Act 3 of 2005} in
secticn 74, in aub—sectlon (i0), for.the word “sn{” the word “seven” shdll be subst;tuted ”

Tarun Sahnawat :
Addl. Becretary (Law, Justqée & LAY
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(1O BE PUBLISHED IN PART 1V OF THE DELHI GAZETTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY DELH1
FINANCE (REVENUE-1) DEPARTMENT
DELHI SACHIVALAYA, LP. ESTATE, NEW DELHI-110002

No.3(5 1 )/Fin.(Rev-1)2010-1 V/ﬂ% i Dated : the April 1, 2011

NOTIFICATION

Whereas the Lt. Governor of the National Capital Territory of Delhi is of the opinion that
it is expedient jn the interest of general public so to do.

Now, therefore, in exercise of the powers conferred by section 103 of the Delhi Value
Added Tax Act, 2004 (Delhi Act 3 of 2005), the Lt. Governor of the National Capital
Territory of Delhi, hereby, makes the following amendments in the Schedules appended to the

said Act, namaely :- ‘
AMENDMENTS

1. In the First Schedule appended to the Delhi Value Added Tax Act, 2004 (Delhi Act 3
of 2005), hereinafter referred to as the “principal Act”, -

(a) for the commedity at S1. No.47, the following shall F;e substituted, namely: -

“47, Khandsari and sugar including imported sugar in all forins.”;

(b) for the commodity at Sl. No. 48, the followin& commodity shall be substitdlted,
namely:- ! r

b

.(
“48. Textile as described in the First Scheduie to the Additional Duty on Excise (Gaods of
Special Importance) Act, 1957 before its; omission by the Govt. of India to give eﬂfe(‘?t to
s:ction 75 of the Finance Bill, 2011 but not including - ;
= = : ® - 5 = 5 F " ,{‘

(i bed-sheets, pillow covers and g)ther made ups covered by HSN entry nos. 63.01,
63.02, 63.03, 63.04 ,63.05 andi63.06.

(in) imported varieties of textiles.
(iii)  (a) industrial textiles such as cianvass belt, filter cloth etc.
(b) furnishings other than hanc%loom lel‘niéhings.
(¢) suitings.”;
{¢) the commodity mentioned at SL. N0.4§ shall be omitted;
(d) at S1. No.74, the following commodit)é shall be inse&ted, namely: -
“74. Kerosene stoves, lanterns and pef;romax and their spares.” and
(e) after the cbmmodity at SL. No.79, the fol]owing commedities shall be added, namely;: -

“80. Bicyclies having MRP upto Rs.3500/:.”and
“81. Adult diapers.”




L 1 2. In the Third Schedule appended to the principal Act, -

(a) for the commodity mentioned at Sk No.12, the following commodity shall be

substituted, namely: -

“12. Bicycles having MRP above Rs.3500/-, tricycies, cycle rickshaws and parts including
tyres and tubes thereof.”;

(b) the commodity mentioned at sub-entry (a) of S1. No.B5 shall be omitted;

(c) for the commodity mentioned at Si. No.114, the following commodities shall be

substituted, namely: -

“114 (i) Bed-sheets, pillaw covers and other made ups covered by HSN entry nos.

63.01, 63.02, 63.03, 63.04 ,63.05 and 63.06.

(i)-  (a) Industrial textiles such as canvass belt, filter cloth eic.

(b) Furnishings other than handloom furnishings.

(¢) Suitings.” and

(d) the commodities mentioned at S1. No.189 shall be omitted.

This notification shall come into forni:c with immegiate effect except in case of ithe
amendments at 1(b) and 2(c), which shall jcome into force with effect from the date of
potification of the Finance Bill, 2011 by the Gi vernment of ‘

No.3(51)/Fin.(Rev-1)/2010-1 y‘m///,{

Copy forwarded for information:-

I

The Principal Secretary (GAD), Government of NC
its publication in Delhi Gazette Part-IV (Extra Ordin
The Principal Secretary to the Hon’ble!Lieutenant G

india.

By order and in the name.of tlhe
Lt. Gevernor of the National

Capital Territorylhi,

(V.K. GUPTA)

| ADDITIONAL SECRETARY (FINANCE)

Dated : &7(;5/’4/ |

I' of Delhi with ane spare copy ifor
ry} in today’s date. ;
vernor, Raj Niwas, Delhi. |

The Principal Secretary to the Chief Minister, Goyernment of NCT of Delhi, [D%lhi

Sachivalaya, LP. Estate, New Delhi.

The  Principal  Secretary  (Finance),
Delhi, Delhi Sachivalaya, [.P. Estate, New Delhi.
The Secretary to Finance Minister, Gevernment of
New Delhi . '

The P.A. to the Leader of Opposition, 29, Delhi
Delhi.

Government of

NCT  .of
NCT of Delhi, Delhi Sachivéla}&a,

] egislative Assembly, Old Sec%tt.,

L
f
|
t




,7. The Commissionet, Value Added Tax, Vyapar Bhawan, 1.P. Estate, New Deihi.
8 The Additional Secretary (Law), Government of NCT of Deihi, Delhi Sachivalaya,
|.P.Estate, New Delhi.

9. OSD to Chief Secretary, Government of NCT of Dethi, Delhi Sachivalaya. I.P, Estate,

New Delhi.
10. The Registrar, Delhi Value Added Tax Appellate Tribunal, Vyapar Bhawan, 1.P.Estate,
New Delhi.
nd Taxes, Government of NCT of Delhi,

11-VAT Officer (Policy), Department of Trade a
Vyapar Bhawan, New Delhi.
12. Guard File.
13. Website.
(V.E, A)
ADDITIONAL SECRETARY (FINANCE)
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. (TO BE PUBLISHED IN PART | FTHE D‘E‘LFI'I‘GKZ"E“T'“T'E'E‘)“(’T‘R“KE)fRDINARY )
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

FINANCE (REVENUEJI) DEPARTMENT
DELH! SACHIVALAYA, {.P.ESTATE: NEW DELHI-110002

No.F.B(O‘I)!Fin.(Rev—l)!201 1-12&)5’[1'/13% Dated the FY4 - 2011
:&. _QTIF!CATION
KQO\‘ o.F.3(01)/Fin.(R_ev—|)lZO11-12 _ in exercise of the powers conferred by
A section 102 of the Delhi Value Added Tax Act, 2004 (Delhi Act 3 of 2005), the Lt.
O Governor of the National Capital Territory of Delhi, hereby, makes the following
d the Delhi Value Added Tax Rules, 2005, namely:-

\ /@ rules further to amen
: RULES

1. Short title and commencement . -~
Value Added Tax (Amendmenti’ Rules, 2011.

(1) These rules may be called the Delhi

(2y They shall come into force on the date pf their publication in Delhi

Gazetie.

® 2 Amendment of Form DVAT-16.- In the Délhi Value Added Tax Rules,

(er"
@,‘%’ 005 in Form DVAT-16 - - ,_ |
(a) / after the row “R5.5" and before ﬁhe row "R5.8", the following sub-row shall

beinserted namely:- |
' “R5.5(T) \worke cantract taxable @ 5%"

" ;
1-1 (b)  after the row "R6.2(6)" and befoke the row “R6.2(7)", the following sub-tow
shall be inserted, namely:- " _ -

-

|
"RE.2(B)(1) works contract taxable @ 5%".

By order and in the nagm{a of

0 2 | the Lt. Geyemor
% VA ‘XV . of the National Capital Territory of Delhi,
St 3 (ARVIND JAIN)
3 Deputy Secretary-ll (Fiﬂf@=g%lce)

U -

‘«J) N * | ‘

\)\@\w \)&"" |

\q\\-\\“ W\ | f
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1

g No.F‘3(01)/Fin.(Rev-i)/.’Zm1-122 ?%ﬂ“g Dated - 7 U2e!|

Copy forwarded for information to:-

Ts

2.

3

4.

B,

)

7

8

Q

The Principal Secretary (GAD), Government of NCT of Delhi in duplicate
with the request to publish the notification in Delhi Gazette Part-IV -
(extraordinary) in foday's date.
The Principal Secretary to the Hon'ble Lieutenant Governor, Delhi.
The Principal Secretary to the Hon'ble Chief Minister, Government of NCT
of Delhi. Delhi Sachivalaya, 1.P. Estate, New Detlhi.
The Principal Secretary (Finance), Government  of NCT of
Delhi, Dethi Sachivalaya, |.P. Estate, New Delhi. '

he Commissioner, Value Added Tax, Vlyapar Bhawan, |.P. Estate, New
Delhi.
The Secretary to Finance Minister, Government of NCT of Detlhi, Delhi
Sachivalaya, New Delhi .
The P.A. to the Leader of Opposition, 29, Delhi Legisiative Assembly, Old
Segcretariat, Delhi. 5
The Additional Secretary (Law), Government of NCT of Delhi, Delhi
Sachivalaya, |.P. Estate, New Delhi.
OSD to Chief Secretary, Government of NCT lof Delhi, Delhi Sachivalaya,
|.P. Estate, New Dethi. =~ ‘

10.The Registrar, Delhi Value Added Tax Appellate Tribunal, Vyapaﬁr

Bhawan, |.P. Estate, New Delhi.

11 VAT Officer (Policy), Department of Trade and Taxes, Government of

12.Guard File.
13. Website.

NCT of Delhi, Vyapar Bhawan, New Delhi.

4 8

(ARVIND JA’INR
Deputy Secretary-li {Finance|
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(TO BE'PUBLISHED IN THE DELHI GAZETTE PART IV - XTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REV-I) DEPARTMENT
DELHI SECRETARIT, 1.P. ESTATE , NEW DELHIY - 110002.

No.F.1 0(8)/Fin(Rev-I)/2010_—1 l/'b}i[/ 24 Dated: thelﬂf"’{’ 2011,
NOTIFICATION
No.F.10 (8)/Fin(Rev-1)/2010-11/ .- In exercise of the powers conferred by section

81 of the Delhi Excise Act; 2009 (Delhi Act 10 of 2010), the Government of National

Capital Temtmy of Delhi: hereby makes the followmg rules to further amend the Delh|
. Excise Rules, 2010 ‘namely:-

Short title and|1. (1) | These rules may be called the Dethi Excise (Second
‘commencement .- ' Amendment) Rules, 2011

(2) | They shall come into force with effect from 1* July,

2011.
Insertion of new |2 | In the Delhi Excise Rules,2010, after Chapter-IX,
Chapter-X _ the following Chapter comprising of rules 152,153

and 154 shall be inserted, namely:-

“CHAPTER-X
Fiscal Measures

152. Rate of Duty . — Duty on all excisable articles shall be ad-valorem on wholesale
price at the following rates, namely:-




(1) Indian Liquor and Foreign Liquor

(i) Indian Li@luor (Whisky, Rum, Gin, Vodka, Brandy)-

Whole sale Wholesale price(WSP) per Duty @ of wholesale price
price Quarts of 750 ml (in -
(WSP) Rupees)
slab- L
1 : Upto 24 250 per cent
' ‘ ) Duty for maximum WSP in slab 1 +
170 percent of amount by
2 Above 24 to 50 which WSP exceeds Rs.24.
' o Duty for maximum WSP in slab 2
+80 percent of amount by
3 Above 50 to250 which WSP exceeds Rs.50,
: Duty for maximum WSP in slab 3 +
65 percent of amount by which
4 Above 250 to 750 WSP exceeds Rs.250.
' ' Duty for maximum WSP in slab 4
. . +30 percent of amount by which
) Above 750 WSP exceeds Rs.750.

(if) Indian Wine and Liqueur -

Above 250

‘Whole sale price ‘| Wholesale price (WSP)
- (WSP)slab | per Quarts of 750 ml (in | Duty @ of wholesale price
Rupees) '
1 Up to 100 65 per cent
‘Duty for maximum WSP in slab 1+
: 40 percent of amount by which
2 Above 100to 250 WSP exceeds Rs.100,
- Duty for maximum WSP in slab 2+
30 percent of amount by which WSP |
. _

exceeds Rs.250.




(iii} Indian Beer, Cider and.AIcoPt)p--

8.No. | Category |

Duty @ of wholesale
price

- Maximum Retail Price{MRP) up
1. per quarts of 650 ml

Beer, Cider and Alco?cﬁfcoﬁtain_ing 5 110 percent .
percent or less alcohol v/v having :

to Rs.100

N

quarts of 650 ml

Beer, Cider and Alcopop containing more | 120 percent -
than 5 percent alcoholv/v but not
exceeding 8 percent alcohol having

"Maximum Retail Price(MRP) up to Rs.100 per

1

3. Beer having Maximum Réféil_Pricé (MRP) 120 percent

more than Rs.100 per quarts of 650 ml,

(iv) Foreigl_l Liquor (Whisky, Rum, Vodka,

(v) Foreign Liquor ( Wine, Liqueur, Beer

Gin, Brandy) -
Whole sale ‘Wholesale price Duty @ of wholesale price
price(WSP) | (WSP) per Quarts
slab . of 750 ml (in
Rupees)
1 __{Upto 1000 85 per cent
Duty for maximum WSPin slab 1 + 50
percent of amount by which WSP
2 Above 1000 exceeds Rs, 1000,

and Cider) -

Wholesale ~  [Wholesale price Duty @ of wholesale price

price(WSP) | (WSP) per Quarts | -

slab 1of750ml (in

Rupees) =
1 , ' Upto 1000 - 65 per cent
S Duty for maximum WSPinslab1+50 |
T percent of amount by which WSP

2 | Above 1000 ' exceeds Rs.1000.
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Provided that theA amount of duty payable shall be 'subject to the provisions of
rule 54 of the Delhi Excise Rules, 2010:

Provided further that the duty payable in respect of packings other than
quarts i.e. 750 mi/700ml/650 ml as applicable, shall be levied proportionately:

(2) Country Liquor- S Dlity@'ZOO% of Whole Sale Price.

(3) Spirituous Preparahons, mcludmg essence but other than Medicinal

and Toilet preparahons Duty @ 20% of Whole Sale Price.

(4) Bhang- Duty.@_-Rs.S/ - per leogr_am.

153. Rate of duty tfo_rv consﬁmptib.ﬁ_a‘?bﬁ” fhe premises and for sale through
Canteen Stores D_épai_‘tment (..CS_D).-”(I) For consumption “on” the premises of
Licences in forms L-17, L-lS, L-19, L-20, L-28, L-29, an additional duty at the rate
of twenty percent of whdle sale price over and above the duty prescribed for
Indian Liquor as in'CIaﬁses (i), (i) and (iii) of sub-rule (1) of rule 152 shall be
levied subject to the maximum i‘at_es as set forth in the Schedule under section 27
of the Act;

2) For consumptibn “on!” the Pré_mises of Licences in forms L-15, L-16, L-21,
an additional duty at the rate of thlrty Percent of whole sale price over and above
the duty prescribed for Indian Liquor as in Clauses (i), (if) and (jii) of sub-rule (1)
of rule 152 shall be levied _s_ubiect té-tlle maximum rates as set forth in the
Schedule under seéﬁoﬁa 27 of the Act;

(3)  For sale of Indian Liqiior an"d-Foreign Liquor through the Cantéen Stores
Department (holders of licence in fOrm L-23/1.-23F), the rate of duty shall e fifty
| percent of the rate of duty prescr;lbed in Clauses-(i), (u) and (iii) and seventy five

percent of the rate of duty ment:oned in Clauses-(iv) and (v) of sub rule (1) of
Rule 152. :
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154. Rates of fee .~ The fbﬂowiﬁg shall be the rates of licence fee, label

registration fee and other fees levzable in respect of excisable articles for

various categones of Licences -

(1) Licence Fe_e_ for Wholeeale vend -of Indian Liquor, wholesale vend of
Foreign Liquor and?wholes_al:é ve_ﬁdi of Country Liquor -
(a) The license fee for the licenses 1n fotm L-1, L-1F, L-3, L-31, L-32 and L-33

shall be prescfibed in ‘the terms a_nd conditions

Government for each 'year as provided under rule

EXCISE Rules, 2010.

approved by the

34(1) of the Delhi

(b) The Licénce fee for each addltlonal sourcing for the approved brands of

Indian Liquor shall be RsS Lacs per brand in addition to the prescribed

* Licence fee.

(2) Licence Fees for Other Categog of iLicences -

S1. | Refere | Forms ‘Description of Licences | Annual Licence fee (in Rs)
Nos | nce of | of
Rule Licence
1. {320) |L=2 Wholesale:  vend  of 50,000
: : Draught Beer .
2. 132(1) |L4 Wholesale - vend  of ~ 25,000
| | Rectified spirit -
3. 132(1) |Lb5 . |Wholesale . vend of 25,000
' by -Denat'ured' - spirit
mcludmg special
| denatured spmt
4, 32(1) ‘|L6 '-,Retall vend ‘of ‘Indian 2,50,000
-+ |Liquor mpubhc sector .
5 132(1) |L-6FG |Retail vend of Foreign Ten percent of licence fee
‘ | quuor in- pubhc sector to applicable for L-6 licence | .
| the holders of licénce in
: | formL-6. . .
6. |32(1) |L-6FE | Retail vend of Foreign | - 2,00,000 |

quuor in pubhc sector.
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7. 132(1) |L7 Retail vend' of Indian 8,00,000
- | - |Liguor in private sector
8. [32(1) {L-7FG. |Retail vend of Foreign Ten percent of licence fee
Liquor 'in private sector applicable for L-7 licence
| to the holders of licence
0 in form L-7.

9. |32(1) [L7FE |Retail vend of Foreign 6,00,000

~t -+ |Liquorin private sector

10. |32(1) |{L8  |Retail vend of Country 1,00,000

_ ; Liquor in public sector
11, |32(1) L9 - |Retail' vend of Indian 10,00,000
' ’ Liquor to holders of
AL  licence in form L-1.
{12, 132(1) |L-10° ' |Retail vend of Indian 6,00,000
¢ Liquor = and ~ Foreign
: ; 3 | Liguor in-Shopping Malls
13, |32(1) |[L-1t = |Retail vend of Beer, 2,50,000
- | manufactured by
. Microbrewery. ‘

14. [32(1) |L-12 ‘Retail vend of Beer and 2,00,000
‘Wine in - Departmental
Stores.

15. [32(1) |L-12F Retail vend of Foreign Ten percent of licence fee
]];eee;artmarelr?tal ‘gtl;l :es 12 applicable for L-12 licence
the holders of licence in

e form L-12. ' :
16. |32(1) |L-14- Retail vend of economy 2,00,000
' Indian Liquor and Beer to
| holders of licence in form
18
17. 132(1) {L-15 | Service of Indian Liquor Hotels and Licence Fee
: h lin a_hotel or a guest Guest Houses {in Rs.)
house to residents in having rooms
| their rooms :
‘ Upto 25 75,000
26to 50| - - 1,00,000
51 to 100 2,00,000
101 to 200 , 3,00,000
2010300 | . - 400,000 |
301 to 400 5,00,000 |
401 and above | - '6,00,000




18.

32(1) | L-15F Service © ‘of Foreign | Ten percent of licence fee applicable for
Liquor in a hotel or a L-15 licence
guest.-house. to residents

| in their rcems to the |
holders of licence in
| formL-15. .
19. 132(1) (L-16 Service of Indian Liquor-in | Category | Upto 75 | Above 75
. o a bar/restaurant attached covers | covers
toahote] (in Rs.) | (in Rs.)
J Budget 4,00,000 | 5,50,000
Hotels
1 Star 4,25,000 { 6,25,000
2 Star 5,25,000 | 7,25,000
'3 Star 5,75,000 | 8,00,000
4 Star 6,25,000 | 8,50,000
5 Star . 7,50,000 | 10,50,000
Above 5 9,00,000 | 12,00,000
3 ‘| star
Pee for service of liquor for round the clock in a restaurant
| attached to hotel of 5 Star and above category shall be twice the
amount of fee applicable L-16 licence.

20. |32(1) |L-16F |[Service of Foreign | Ten percent of Licence fee applicable for L-
Liquor in a ' 16F licence
bar/restaurant
attached to a hotel to

| the holders of licence
: in form L-16.
21, (32(1) |L-17 Service. of Indian | having seat Licence Fee
‘Liquor - in| covers:
independent up ‘to 50 4,75,000
restaurant . - | 51 to 100 6,75,000
v T 101 to 200 9,00,000
201 and above 11,50,000
22.132(1) |L-17F -|Service of Foreign| Ten percent of licence fee applicable for .-
<) - | Liquor in independent 17 licence
restaurant to the
‘holders of licence in

fc_n'm L~17.
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| Service. of Indian

23.132(1) |L-18 - Having seat Licence Fee
wine, . . beer a:!d covers
}alcopop. in
independent Upto 50
restaurant 2,50,000
101-200 |- 4,50,000
201 and above 5,50,000
24_.. 32(1) | L-18F | Service of - Foreign Ten percent of licence fee applicable
- ‘wine,  beer  and for L-18 licence
‘alcopop - in
independent
restaurant  to  the
holders of licence in:
form L-18.
25.(32(1) [L-19 |Round the clock | Having Seat
service of Indian
e .| Covers
Liquor in
independent upto 50 9,50,000
restaurant - located :
ither in arrival or | 511 100 13,50,000
departure ~area  of | 101 to 200 18,00,000
Intemat;onal An‘p Ot | 201 and above 23,00,000
26. | 32(1) L-19F | Round the cl&ck.serv.ice Ten percent of licence fee applicable for

| of Foreign" Liquor in

_independent restaurant

| located either in arrival.

or departure area of
International Airport to
the holders of licence in

“form L-19.

L-19 licence |.




27.

32(1)

L-20

Sefvice of - Indian
.-quuor o '.in a

i bar/dining car in a

luxury train.

1,00,000

28.

32(1)

T20F

TLiquor ©  in a
| bar/dining - car in a
luxury train ‘to the
i holders of hcence in
| form
| L-20,

Service of _Foreign

Ten percent of licence fee applicable for

L-20 lcence

29.

32(1)

L21

Indian L1quor ina
bar attached to a
hotel Jlocated
either.in arrival or

_-Rout__td' theclock Category up to 75
| service/sale.  of

covers

4 star 14,00,000

departure area of | 5 star and - 15,00,000

International -
Airport

above

above 75

covers

18,00,000
20,060,000

30.

32(1)

L-21F

| Round the clock
service/sale - of

hotel .. Jocated
| either in-arrival or

' Intemattonal

Foreign Liquor in
a bar attached to a
departure area of |

Airport - to rthe
‘holders of hcence oy

Ten percent of licence fee applicable for

L-21 licence

: mform L-?_l




i0
31.|32(1) {L-22  |Retail vend of 2,50,000
' Indian ‘Liquor. in
-| duty free shop for
{ consumption “off”
the.  premises
| located Cat |
.| departure  Lounge |-
tof - International
o AaAwport |
32.[32(1) [L-23 |Retail vend of NIL
* | Indian " Liquor in
; ‘| military canteen |-
33, 132(1) {L-23F |Retail vend of|
| Foreign: Liquor in | NIL
| military canteen to 7
|'the holders of |
| licence in form L-
34.132(1) |L-24 [Retail vend of 1000
‘ : | Medicated Wine .
35.132(1) |L-25 - [Retail vend of] for 2000
| Denatured - Spirit | possession
including - limit up to
‘denatured Spirit | 1000.BL
for 5000
possession.
limit more
o B s® 7 than 1000 BL
36.[32(1) (126 |Retail vend of| | "5000
1 | 'Rectified Spirit -
37.132(1) {L-27 - |Retail vend of
. __{Bhang - . 5000
38.132(1) |L-28 * |Service ‘of Indian | having
| Liquorinaclub = | membership:
[ {(@up to 800 - 75,000
(b)80Lto 1,500 - 100,000
{ ¢) More than
1,500 ' 2,00,000
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139.

32(1)

L-28F

't Service of Foreign

Liquor ina club to
the holders of
licence in form

L-28

Ten percent of licence fee applicable for
L-28 Licence

40

33(1)

1 L-29

. Service of Indian
Liquor at a

| .club/mess: whose |

membership  is

| exclusively = for
‘| Government

servants, . retired
| Government
| servants,

| including -

~members of armed
‘forces, serving or

club/mess is not
run on commercial
lines.

retired and such a

7,500

41.

32(1)

L-29F

| Service of Indian

-Liquor at a
club/mess whose
membership s
exclusively  for
-Government .

'|'servants, . retired

‘Government -
servants,
including

* |'member of armed

forces, serving or

E ‘retired ‘and.such a.

" | club/mess. is not

‘run on commercial
liness to  the

{ holdérs of - licence

in fo»rm L-29,

Ten percent of licence fee applicable for
L-29 Licence
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66(10),
(11),
(16),
and

12)

Additional. area
for the holders of
licence. in form L-
16,L-16F, L-17, L-
17F, ' L-18, L-18F,
L-19, L-19F, L-21,
L-21F, 28, L-28F,
L-29, L-29F

Additional seventy
five percent of the
regular licence fee for
the corresponding
licences.

43.

32(1)

[-L-30

Licence for
possession - of
liquor at home in

‘individual
Jpossession limit,

excess - of|

- 3,000

44,

32(1)

| Licence *  for

Warehouse ~ for
‘storage of

.| denatured spirit

20,000

45,

32(1)

135

Licence for
Warehouse for
storage of rectified
spirit

30,000

46.

51(2)

Additional storage
space for holder of
licences of retail
vend of Indian

‘| Liquor,  Foreign

Liquor and
Country Liquor.

Ten percent of the
corresponding licence
fee per month.

47.

32 (1)

136

‘Licence to a
registered medical

| practitioner,

chemist/druggist

|for  sale of

Intoxicating
Spirituous
Preparations.

5,000

48.

sé(l.)

and

66 (18)

137

Management

Institutes for
keeping liquor for
‘the  purpose of

Licence for Hotel

- 25,000

training
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(3) The ‘label registration fee’ for the brands of Indian Liquor, Foreign Liquor and

Country Liquor shall be prescribed in the terms and conditions approved by the
Government for each year as provided under Sub-Rule (1) of Rule 34 of the Delhi
Excise Rules, 2010, '

(4) Other fees ( Pernﬁ;[l_’_asgzlmporyg xport)-

SL | Rule | Form of | Description - Fee (inRs)
No Permit/
5. Pags _
1. |71 P-1 Permit for Import of rectified a) Rs.5/- per 20 bulk litre
| spirit, . denatured spirit and of rectified spirit,
special denatured spirit b) Rs2/- per bulk litre of
denatured spirit and
special denatured
spirit.
2. 1792 |P-2 Permit for possession of 100
denatured spitrit exceeding five
litres up to ten litres.
3. |81 |P3 Permit for possession of 500
: denatured spirit exceeding ten
| litres.
4, 81(4) |[P-4 Permit for possession of special 2,000
: denatured spirit in bulk
. quantity, =
5 |77 P-5 Permit for possession of 250
rectified spirit to educational |
institutions etc. _
6. |78 P-6 Permit for possession of special 50,000
denatured spirit by Industrial o
: manufacturers
7. |126(2) | P-7 Permit for possession of - 5000
i intoxicating spirituous '
preparations
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P-8

|'Permit for Import or transport
of intoxicating

- spirituous
preparations

Rs.1/- per litre

19

Permit - for Import of Indian

Liquor and Country Liquor for

_troops. -

250

10.

20(1)
(©

P10

| Service of Indian Liquor and-
Foreign Liquor ata place other

than the licensed premises

" 5,000

11.

44(1)

Pol

| Permit for liquor exhibitors.

25,000

12.

114

P-12

| Permit. for import, export or
- transport of bhang,

Rs.3 per kg. or part thereof

13.

44(2)

P-13

Service of Indian Liquor and
| Foreign Liquor ‘at a temporary
1place at  hotel, “club and |
[restaurant. . -

5,000

14.

15

P14

| a) Fee for Import of Indién

Liquor(other than economy) for
holder of L-1 licence, excluding
beer ., e

Rs. 5.00 per litre

b)Fee for Import of Indian
Liquor having MRP upto
Rs.120/- for holder of L-1
licence excluding beer

Rs.1.25 per litre

15.

94

Fee for opening of warehouse
beyond prescribed hours or on

_drydays

Rs. 5,000/ - per
occasion

16.

138
and
143

Fee for filing Appeal, Review
and Revision

Rs.500/- per occasion

|

_ 'B_yi ordér_ and in the name of the
- Lieutenant Governor of the National

. V“'Qapital Territory of Delhi,

/

(S.K. SAHA)

Deputy Secretary (Finance)
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SRR PORLIBHED IN FARET W OF THE DELH: GLIFTTE D) TF;.L.Cski.zz!\u._;.;'y}
SUOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELKI
FINANCE (TAXES & ESTABLISHMENT) DEPARTMENT
4™ LEVEL, ‘A’ WING, DELHI SACHIVALAYA, |.P.ESTATE: NEW DELMI-02

No.F.3(11)Fin.(Rev-1)12011-12 20 /2.7 Dated: «%,/%%~ 2011

NOTIFICATION

No.F. 3(11)Fin(Rev-)/2011-12 -WHEREAS the Lt. Governor of the National
Capital Territory of Delhi is of the opinion that it is expedient in the interest of
general public to do so; '

.. - Now, therefore, in exercise of the powers conferred by section 103 of the
Delhi Value Added Tax Act, 2004 (Delhi Act 3 of 2005), the Lt. Governor of the
National Capital Terrifory of Delhi, hereby, makes the following amendments in
the Schedules appended to the said Act, namely:; - ;

o ANMENDMENTS ~

(1)  In the First Schedule appended to the Delhi Value Added Tax Act, 2004
(Delhi Act 3 of 2005), hereinafter referred as the “principal Act”,

a)  forthe commodity at clause (b) of sub-entry (iii) of SI. No. 48, the
following commodity shall be substituted, namely:-

“furnishings having sale price of more than Rs. 100/ per meter or
per piece or per set, as the case may be, other than handioom
furnishings.”

(b) for the commodity at clause (c) of sub-entry (jii) of Si. No 48, the
following commodity shall be substituted, namely:=* = -

"Suitings having sale price of more than Rs. 500/- per meter.”
(2)  In the Third Schedule appended to the principal Act,

{(a) for the commodity at clause (b) of sub-entry (i) of SI. No. 114, the
following commodity shall be substituted, namely:-

“furnishings having sale price of more than Re. 100/- per meter or
per piece or per set, as the case may be, other than handioom
furnishings.”

v ’{»
!‘i\ -_




(lyp ol e commoaity at clause (o of sub-antry (i, of SI e, 114, the
Tollowing commodity shali be substituted, namely:-

"Suitings having sale price of more than Rs. 500/- per meter.”

The amended entries at serial No.48 of the First Schedule and serial
No.114 of the Third Schedule shall come into force with immediate effect.

By order and in the name of
the Lt. Governor of the National
Capital Territory of Delhi,

—

(Arvind Jain)
ey Deputy Secretary (Finance)

No.F. 3(1 )Fm (Rev 1/2011- 12/&(_/2/?/_2 Dated J// 2011

Copy forwarded for infermation and necessary action to:-
1. The Secretary (GAD), Government of NCT of, Delhi- WIth ‘one spare copy
for-its-publicationimBeliGaz LzePa'rtﬁiW’(éxtr‘ﬁordma )R todal
2. The Secretary fo Fmari e Minister, Gc)vernmen‘t of ’NCT of Delhx Delhi
Sachivalaya, 1.P. Estate, New Delhi.
3. The Commlssroner Department of Trade and Taxes, Vyapar Bhawan LP,
Estate, New Delhi.
4. The Deputy Secretary (L&1), Government of NCT of Delht Delhi
Sachivataya, |.P Estate, New Delhi.
5. The Registrar, Value Added Tax Appellate Tribunal, Vyapar Bhawan,
|.P FEstate, New Delhi.

VAT ‘Officer (Policy), Department of Trade and Taxes, Government of

)
D/ "NCT of Deihi, Vyapar Bhawan, |.P. Estate, New Delhi.
' 2y Guard File,
8. Web site.

(Ar\nnd Jain)
Deputy Secretary (Finance)
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